IN THE CENTRAL ADMINI STRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A, 899/94, Dt. cf Dacision : 19=-9-G4,

D. Satyam «» Applicant.
UE:S

1. The Sub Divi sional COfficer,
Telecommunication, Kamareddy,
Nizamabad District.

2. The Telecam District Engineer,
Nizamabad. '

3. Ths Chief General Manager,

Telacommunication, Oporsanchar
Bhavan, Hyderabad. _++ Responden ts.

Counsel Por the Applicant : Mr. B, Venkateswara Rao

Counsel for the Respondents : Mr. N.R.Devaraj, Sr.CGSC.

CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JuDL.)

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN,)

T2




DA_899/94, - Dt, of Order: 19=0=84,

(Order passed by Hon'ble Shri A.B.Gorthi,
Member (A) ).

The prayer of the applicant is for a diraction

te the Respondents to re-sngage him as a Casual MazZdoor.

2, The applicant states that he served as a Casual
Mazdoor under ths Raspondent; from 1-12-85 to 31-1=86,
from 1-2-87 to 17=-8-88 and again from 13=-8=89 to 11-9-?9.
Thereaftar he was not re-engaged on the Elea that there
was no work, He ctontends that similarly situated some ' :
other individuals have z&im since been re-sngaged by

the Respondents in pursuance of the aomé of the judg=~

ments of the Tribunal,

3, Heard learnsd counsel for both the partiea. Shri
NR Devraj, learned standing counsel for Respondents says
that this application may be disposed of at the admission
atagse with appropriata'urdgrs, as the Rsspondents would
verify the facts stated in the O.A., and take necessary

action,

4, In view of ths sove, this 0.A. is sllowed at the
admission stage with the following directians to the

Respondants :=
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Copy to: ~ - =~ ' - i

1.

2.

3.

44
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6.
7.

‘The Sub ‘Divisional Officer,

Talecommunication, Kamareddy, :
Nizamabad Bistrict.

The Telecom District Engineer,

~ Nizamabad.

The Chief General Manager, Telscommunication,
Doorsanchar Bhavan, Hyderabad,

One copy to Mr.K.Venkatesuar Rao, Advocate,CAT,Hyderabad.
One copy to Mr.N.R.Cevraj, S£.CGSC,CAT,Hyderabad,

Cne copy to Library, CAT,Hyderabad.
Cne spare copy .
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(g)tha Respondents shall verify the
facts atated by the applicant in this
O.Ae; .

(b)the neme of the applicant shall be
entered in the Casual Labour Register
at the appropriate place kesping in
vieu iha number of days of service
reﬁderad by him as'uérifisd by the
ﬁespaﬁdsnfs; S

v o [

(c)the applicant shall be re-engaged -

if there is work and in prefersnce to
freshers and those who rendered
lesser service under the Respondents
as on the date of termination of
the sngagement of the applicant.,

(d)the case of the applicant shall be.

considersd for grant of Temporary
Status and for his subsequent regula-
risation in accordance with the
extant instructions/scheme,.

Ng order as to costs,

(A.B.GORT

Member (R) Mamber (J)

Dt. 19th Septembar, 1994,
Dictated in Open Court,

) : égkﬁﬁﬁt%ﬁfy%'

DEPUTY REGISTRAR(3)

(A.V.HARIDASAN)

CONTD,..
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